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 méntionéd  countries.  It  is  said  that
 these  middlemen  have  extracted
 large  sums  of  money  from  the  in-

 tending  job-seekers  and  claim  good
 connections  in  the  Government  cir-
 eles.

 I  request  the  External  Affairs  Min-
 ister  to  take  up  through  diplomatic
 channels  the  problems  of  Indian  doc-
 tors  in  the  Middle-Eastern  countries
 and  also  order  an  enquiry  into  the

 activities  of  the  middlemen  in  our

 country  who  are  enticing  Indian

 nationals  for  jobs  abroaj  without  en-

 suring  suitable  terms  of  employ-
 ment.

 arr  जा नकूश  से जा  रहे  है।

 बु कास दारों  कौर  व्यापारियों  ने  परेशान  हो  कर
 मासिक  5  से  10  पये  तक  देता  स्वीकार  कर
 सिये  हैं  कौर  कोशिश  यह  जल  रही  है  कि  प्रत्येक

 व्यक्ति  फीस  देना  प्रारम्भ  कर  दें  t
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 झंपिम  किराया  इनके  पास  a  तक

 उस  समय  इमरजेंसी  थी,  ह! द
 नहीं  है।

 मेरे  यहां  दूरभाष  जब  से  लगा  है  नित्य  दिन
 में  दो  बार  कौर  कभी  कभी  तो  कई  दिल  तक
 खराब  रहता है,  जब  कि  केबल  हाई  कोर्ट  का
 स्पष्ट  निर्देश,  है  कि  किसी  भी  दूरभाष,  को  नोटिस
 का  उत्तर  प्राप्त  होने  के  बाद  झाधिद्रेशन  के  खिला.
 नहीं  कोटा  जा  पकता।  ...  .

 PROF.  P.  G,  MAVALANEKAR
 (Gandhinagar):  I  rise  on  a  point  of
 order.  My  pon;  of  order  is  this.

 My  hon.  triend  ig  reading  something.
 in  Hindi  which  I  understand  is  «4

 complaint  about  some  telephone  not
 working,  or  not  in  order,  and  also
 about  excess  bills.  That  is  the  com-

 piaint  of  the  hon.  Member  of  Par-
 Vament,  our  colleague.

 MR.  CHAIRMAN:
 your  point  of  order?

 PROF.  P.  G.  MAVALANKASR:  My
 point  of  order  ig  this;  This  matter
 of  @  telephone  not  working  cannot
 be  brought  under  Rule  877,

 AN  HON  MEMBER:  it  ts fs  also  6
 matter  of  public  importance.”
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 first  thing
 is  that  I  am  afraid  that  this  is  not
 a  stage  for  raising  this  point

 SHRIMATI  PARVATHI  KRISH-
 NAN  (Coimbatore):  The  point  of
 order  Mr.  Mavalankar  hag  raised  is
 that  you  could  convey  it  to  the
 Speaker  so  that  in  future  he  would
 bear  this  in  mind  and  give  us  guid-
 ance.

 MR,  CHAIRMAN:  All  these  things
 have  been  gone  through  by  the  hon.
 Speaker.  It  ig  not  necessary  to  con-
 vey  this  to  the  hon.  Speaker.  More-
 over,  this  ig  not  a  point  of  order  nor
 can  it  be  raised.  Im  80  faf  a8  public
 importance  is  concerned,  he  ig  not
 only  raising  it  due  to  personal  ex-
 perience  but  he  has  raised  the  point
 regarding  the  general  administra-
 tion.

 SHRI  SHYAMNANDAN  MISHRA:
 (Begusarai):  My  submission  is  that
 it  is  of  course  not  in  order  if  one
 airs  personal  grievances.  But  if
 ‘there  is  a  public  grievance  which

 ‘Can  be  jlkustrated  by  personal  ex-
 Perience,  that  can  be  done.  That  is
 exactly  what  the  hon,  Member  is
 Seeking  to  do,  So,  at  least  we  should
 be  thankful  to  him  for  bringing  this
 Point  to  the  notice  of  the  House.

 330

 4.38  hrs.

 SPECIAL  COURTS  BILL—Contd.

 MR,  CHAIRMAN.  No
 Bi:

 We  take
 Special  Courts  Bill  r  SON

 Sharma  was  on  hig  legs  the  previous
 day.  He  may  now  continue

 SHRI  JAGANNATH  SHARMA
 (Garhwal)  Mr.  Chairman  Sir,  I
 Was  saying  that  Mr.  Stephen  is  an
 eminent  lawyer  and  I  have  been  in
 search  of  him  but  he  has  not  come
 today.

 AN  HON’BLE  MEMBER:  His
 lieuteneny  is  there.

 SHRI  JAGANNATH  SHARMA:.
 He  is  an  eminent  lawyer  and  an  able
 Parliamentarian  besides  being  the
 leader.  of  the  opposition,  He  has  got a  capacity  of  producing  many  things
 out  of  nothing  through  his  argu-
 ments  or  oratory.  But  sometimes  it
 ig  not  only  surprising  buy  it  is  shock-
 ing  to  hear  him.  He  knows  that  the
 Special  Courts  Bill  is  legally  valid,
 is  morally  sound  and  has  constitu-
 tional  sanction.  Still  he  goes  on  to
 say—

 “We  are  not  going  to  accept
 mentally  the  verdict  of  the  Special
 Court.  The  verdict  of  the  ordi-
 nary  court,  yes,  we  will  accept;  but
 the  verdict  of  the  Special  Court
 before  a  hand-picked  judge,  against
 a  hand-picked  accused,  on  a  hand-
 picked  charge,  that  pre-arranged
 justice  we  will  not  accept;  we  will

 resist  it.”

 Sir,  if  a  Judge  nominated  by  the
 Chief  Justice  of  the  High  Court  and
 concurreg  by  the  Chief  Justice  of
 the  Supreme  Court  can  be  treated
 as  hand-picked,  then  it  ig  only  God
 above  and  Mr:  Stephen  below  who
 could  name  the  impartial  and  inde-
 pendent  :‘jidge.  I  just  want  to  re-
 initrd  Mr,  ‘Stephen  “Did.  he  raise

 Emergency  his  finger  when  so yrin
 many  fadges  ‘of:  the  ‘Supreme  Court

 wiperseded  Did’  he:  raise  his:


